ACT No.‘XIV or 1862

PASSED BY THE.GOVERNOR-GENERAT oF INDIA TN COUNCIL.

(Received the assent of the Governor-General on the 23rd April 1362.)

An Act to wmend Act XIV of 1859 (td provide for the limitation of swits).

WuEREAS it is expedient to postpone the operation of so much of Act

Preamble.

XTIV of 1859 as limits the period for the commencement
of suits for the amount of bills for articles sold by retail

where the cause of action arose before the passing of that Act; It isenacted as

follows :—

Suits now pending or
_instituted before 1st Janu-
ary 1865, for articles sold
by retail, in cases wherein
canse of action arose be-
fore the passing of Act
XIV of 1859, to be tried
*and determined .as if that
Act had not been passed.

not been passed.

PricE 6 Pirs. -

I.  All suits that may now be pending or that
shall be instituted befere the 1st of January 1865, to
recover the amount of bills for any articles sold by
retail, shall, in all cases in which the cause of action
arose before the passing of the said Act XIV of
1859, be tried and determined as if that Act had
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